Displaced Persons (Compen-
sation etc.) Amdt. Bill -

Clause 2 was added to the Bill.”
Clause 1—(Short title.)
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Amendment made: ’

Page 1, line 4, for “1867” substitute
“1968". (2)

(Shri D. R. &m::m
MR. DEPUTY-SPEAKER: The
gquestion is:
“That clause 1, as amended,
stand part of the Bill.”

The motion was adopted.

Clause 1, as amended, was added to
the Bill.

Enacting Formmla
Amendment made:

Page 1, line for “Eighteenth” sub-
stitute “Nineteenth” (1)
(Shri D. R. Chavan)
MR. DEPUTY-SPEAKER: The
question is:

“That the Enacting Formula,
ag amended, stand part of the
Bill.”

The motion was adopted.

The Enacting Formsla, as amended,
was added to the Bill

The Title was added to the Bill.

SHRI D. R. CHAVAN: I beg to
move: '

“That the Bill. as amended, be
passed.”

MR. DEPUTY-SPEAKER:
question 1s:

“That the Bill, as amended, be
passed.”

The

The motion was adopted.

. .
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INSECTICIDES BILL

THE DEPUTY MINISTER IN THE'
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DE--
LOPMENT (SHRI B. S. MURTHY):
Sir, I beg to move:

“That the Bill to regu'ate the
import, manufacture, sale, trans-
port, distribution and wuse of
insecticides with a view to pre-
vent risk to human beings or
animals, and for matters connec-:
ted therewith, as passed by
Rajya Sabha, be taken into con--
sideration.”

sft gva «TT wWAG (IoA) ¢
JITEAE WEIEd, AT [AT F AW
& g faw we & mn §, e
1€ ot ¥fre fuffet w27 & svferm
T E O+ U g I A A A
[ E A g g # frolr a
2?
MR. DEPUTY-SPEAKER: What
you have said on the floor of the
House will be conveyed to the Minis-
ters and Cabinet Ministers as well.

|l FFe ST AT W7 WY
et ¥z fafreeT 1 8 e ?
MR. DEPUTY-SPEAKER: Imme-
diately it is being conveyed.

N gwW S SEAT @ AW
e #1 9 & fE wew 7 o
T 2
MR, DEPUTY-SPEAKER: The hon.
Deputy Minister may kindly resume
his seat. Quorum has been challeng-
ed. The Bell is being rung.

" Now there is quorum. The hon.
Deputy Minister may continue his
speech.

SHRI B. S. MURTHY: Mr. Deputy-
Speaker, Sir, the Insecticides Bill
1967 as passed by the Rajya Sabhe
on 28th November, 1967 wus intro-
duced- in Rajya Sebha four years.
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-earlier in 1964. The Bill s a sequel
to the report of the Kerala and Mad-
s Food Poisoning Cases Iriquiry
* Commission and is mainly intended
to fmplement the recommendations of
that Commission

The key provision in the Bill is the

- one relating to registration of insecti-
cides. The Registration Committee

has been entrusted with the task of

screening  insecticides from their

toxity angle and registering them

subject to such conditions as the

+ Committee may deem necessary.
Other regulatory provisions of the

Bill flow from this provision for re-

gistration. Thus the import, manu-

facture, sale, distribution or use of an

unregistered insecticide is prohibited.

Any inseciticide which is not labelled
or packed in accordance with the

direction of the Registration Commit-
tee will be deemed to be a mis-brand-
ed insecticide. The insecticides should
display on their label cautionary
notes or statements which would be
necessary and sufficient to prevent
risk to humman being, domestic animals

ete,

Insecticides are required to be
manufactureq or sold only against a
licence, The licensing scheme will be
utilised to regulate the manufacture
according to prescribed standards to
ensure that the insecticidez will be
packed in a secure form to minimise
risk in handling and to make sure that
the labour employed during manufac-
ture is adequately protected against
the hazards involved jn handling in-
sectivides, Similarly, declers will be
required to maintain proper storage
conditions and also record etc., in res-

- pect of insecticides sold and distribut-
ed by them.

Mr. Deputy-Spetker, the Joint Com-
mittee of Parliament hag fully ex-
amined the Bill and its implcations.
The Joint Committee had obteined
evidence from the Pesticide; Associe-
“tion of Indta which i an organisston
-vepresenting the mmmtséturers of
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pesticides in this country, The views
of technical experts from the
Health and Agriculture Ministries
including the head of the Entomology
Division of the Indian Agricultural
Research Institute were available to
the t Committee. The opinion of
the ulf te users of the insecticides
wag placed before the Select Com-
mittee by the Block Development Oﬂi.
cer of Najafgarh and a farmer from
Mahrauli. The Ministry of Food and
Agriculture who are intimately con-
cerned with the production of food-
grains and the Ministry of Petroleum
and Chemicals who are concerned
with the development of insecticides
industry in the country had also inti-
mated their views on the Bill.

It was clear from the evidence
tendered before the Select Committee
that the following view-points had to
be considered:—

(a) The use of insecticides is of
paramount importance in jncreasing
food production in the country, parti-
cularly of the high-yielding varieties
of foodgrains. The regulatory mea-
sures in the Bill relating to the regis-
tration of insecticides or cancellation
of such registrations should be such
as not to hamper the increasimg use
of insecticides,

(b) Insecticides by their very nature
will be toxic or poisonous. While
provision should be introduced to
screen insecticides from the toxicity
angle and to see that the packing.
labelling, etc. will be such as would
ensure the safety of the insecticides
during the operational stage, the far-
mer should not be scared away from
using the insecticides because of any
penal provisions in the Bill which
would affect the ultimate user.

(¢) The coumtry, at present, I8
mainly depedent upon imported in-
secticides, Every effort should, there-
fore, be made to provide ineentives
to manufacturers to manufacture
these insecticides in the country. No
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provision in the Bill should, there-
fare, girectly or indirectly, affect the
interests of the manufacturers of in-
secticides adversely,

(d) While insecticides should be
used to eliminate the damaging In-
sects, pests, weeds, etc, those living
organisms which are benefial to
human beings including fish and fow!
should be protected. There should be
scope for preserving or protecting the
wild life of the country wherever and
whenever they are pecessary.

The Select Committee has struck a
splendid balance between the {four
points of veiw mentioned above and
has suggested changes in the Bill
which would meet all the pointg of
veiw without compromising on ifs
basic objectives which is to prevent
risk 10 human beings and useful ani-
mals. The salient changeg suggested
by the Joint Select Committee are as
follows:—

1. The Long Title and also the con-
text of the Bill has been amplified
to include not only vertebrate animals
but alsp all animalg useful o human
beings including fish and fowl and
such kind of wild life as the Central
Government mmy desire to preserve
or protect _

2 The Bill will extend to the
whole of India including the State of
Jammu and Kashmir.

3. Tne composition of the Centrai
Insecticides Board has been expanded
to 24 members instead of 18 as in the
original Bill.

4. The Registration Committee, be-
:ause of its important functions, shafl
be constituted by the Central (Govern-
ment and not by the Board as in the
origina] Bill. The Plant Protection
Adyiger shal] also be a member of the
Commitiee whose Thairman shall be
appointed by the Central Government.

5. A new proviso has been added
in Clause 9 by which the Registration
Committee can refuse to regisier an
insecticide on the ground that the
precautions to be observeq for its use
are not such as can be easily com-
plied with.
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6. Provision has been made DY
whhhﬂmmm' - mmm
wmmm{br&-
gister the same ipsecticide shall be
given a certificate of registration on
the same conditions without the 1n-
secticide being subjected to the same
scrutiny again.

7. Clause 10, which enables the
Registration Committee to capcel.
registration of an insecticide on the
ground that a less toxic insecticide
has been marketed, has now been
deleted. As a result of this, an insec-
ticide once registered will not be can-
celled. If an insecticide has become
obsolete, it may cease to be used
through the operation of competitive-
forces in the market.

8. The Q(entral Government has-
been given the power to review the-
decisions of the Registration Com-
mittee.

9, Time limits within which deci--
sions on the appeals of aggrieved’
parties against the orders of the-
licensing authorities should be taken
have been laid down in the varieus
provisiong of the Bill Similarly, a“
time-limit has been specified for the-
Insecticide Analyst to send his report.

10. The provision that Insecticide
Inspectors can be ished (for vexa-
tious seizure) hasp?een deleted, as
the Joint Select Committee felt that
such a provision might act asg a

SHRI SHRI CHAND GOEL
(Chandigarh): This reading could be
done at home without wasting the
time here. ...

MR. DEPUTY-SPEAKER: He is
giving the background of the Bill.

SHRI B. 5. MURTHY: I am ooly
trying to see that the essence of the
Bill is before the members. I am-
only placing the essence before the-
members, so that it will be beneficial”
to them

11. A provision has been made in
clause 25 empowering +he Court to-
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.confiscate a misbranded insecticide
even in cases where no proceedings
have been instituted against any pei-

.son in respect thereof.

12, The provision for prohibiting
.sale of insecticide for reasons of pub-
lic safety has been amplified in Clause
.27 where Government has to record
in writing the reasons for such prohi-
bition, The investigations in ruch
.caseg are to be completed within
.sixty days which may be further 2x-
tended by only to the specific pre-
parations of an insecticide or any
"batch thereof.

13. The scale of punishments under
-Clause 29 has been reduced. For the
first and second offence, the punish-
ment now provided is jmprisonment
-or fine instead of imprisonment and
‘fine as was earlier provided. The pro-
-vision for giving a minimum punish-
ment of imprisonment for the major
-offences has also been deleted.

14 A new sub-clause has been
added under clause 30 by which a
‘person other than jmporter or manu-
facturer or his agent shall not be
‘liable for punishment if he can -rove
that the insecticide while in his
-possession was stored properly and
remained in the same state ag when
“he acquired it and on certain other
-conditions.

15. Under clause 38, a specific ex-
-emption has been provideq for use
of insecticides by any person for his
household use or in respect of any
land under his cultivation.

18. Since many insecticides are used
in other industries, the use of a subs-
-tance includeq in the Bill ag an jnsec-
ticide for purposes other than as an
‘insecticide has been exempted.

I am grateful to the Joint Com-
mittee for their valuable recommen-
dations and for their unanimous re-
‘port. The Ministries of Food and
Agriculture, Petroleum and Chemi-
rcals, Health, Family Planning and
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Urban Development concur in ke
changes in the Bill as recommended
by the Joint Committee.

I now come to the other phase s5f
this Bill. Undoubtedly, large yuan-
tities various types of jnsecticiaes
will bé used in this country in luture.
The major checks that will be exer-
cised over the insecticides under the
Act will be at the stages of thar
registration, manufacture and distri-
bution.

Regarding the enforcement machi-
nery, the intention is to give the Ln-
secticide Inspectors an orientation
course in insecticides, regarding ‘ne
manner in which they should be
used, the precautions that should be
employed in handling them, the na-
ture of risks involved, the anudotns
used for poisoning cases etc.

Notwithstanding the provisions .n
the Bill which are gimed at reducing
the risk involved in the manufacture,
storage, distribution and use of in-
secticides, ju the ultimate analysis,
the farmer hag to be educated about
the hazards involved in handling in-
secticides, This education programme
will be intensified the State Agricil-
ture Departments, the Plant Protec-
tion Directorate etc.

When the Bill was discussed in the
Rajya Sabha, certain observations
were made, and it would be helpful
in our discussion if I may be allowed
to state them.

(1) A view was put forward that
‘insecticides’ fall in the Concurrent
list of the Constitution of India and
therefore, the State Governments
should enact legislation on insecti-
c¢ides. The other way would pe to
change the name of the Bill to Pesti-
cides Bill.

17 hrs

The position about the competence
of Parliament to legislate this Bill is
that the legislation is relatable to
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entry 19, List 1II—Drugs and Poi-
sons’ and as under the Industries
(Development agnd Regulations) Act,
1951, any industry engaged in the
manufacture or production wf ‘any
insecticides, fangicides, weedicides
and the like' hag been declared (item
1%(I1) or the First Schedule) to be an
industry ing under the control of
the Union, it would be open for Par-
liament to undertake the proposed
legislation,

(2) The second point raised in the
Ragya Sabha was a suggestion made
that the condition for the use of
insecticides should be laid dowp in
the Bill. I may be permitted to men-
tion that thig is already provided in
sub-cL(x) of cl 36(2), and neceasary
rules will be laid down providing for
the conditions of the use of jnsecu-
<cides.

(3) It wag also suggested thai the
hazards involved in the use of jinsecti-
cides ghould be shown in gll the re-
gional languages so that farmers in
all parts of the country could clearly
understang the risks involved in
using insecticides and take adeyuate
precautions in their slorage and use.
It may be emphasised that the main
purpose of the Bill is to prevent
health hazards to man and animals
and that the necessary provisions for
labelling insecticides to show the
hazards javolved and the precautions
to be taken in their use will be laid
down by ruleg as provided by sub-
cl.(a) of cl. 38(2).

(4) The last point was an observa-
tion made that containers of jnsecti-
cides should be such as to prevent
poisoning. I share the anxiety ex-
Pressed in this connection and would
like to' add that a provision to lay
down packing conditions which eculd
minimise hazards due to leakage etc.
has already been made in sub-cl.(a)
of cl. 36(2). The specifications for
the packing of different categories of
insecticides taking into consideration
their toxic properties will be laid
down by rules,
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With these , 1 would request
the hon. House to take up for cunm-
deration the Bil] gs amendeg by.the
Joint Committee and as passed by the
Rajya Sabha. .

MR DEPUTY-SPEAKER: Motiod
Moved:

“That the Bill to ~regulate the
import, manufacture, sale, trans-
port, distrrbution and use of In-
secticides with a view to prevent’
risk to human beings or animals,
and for matters connected there-
with, as passed by Rajya Sabhs,
be taken into. consideration.”

SHRI P. K. DEO (Kalahandi): Thas
Bill should have been brought before
this House much earlier. Since the
introduction of intensive farming and
agriculturists having taken to high-
yielding varieties, this matter bes.
assumed importance.

SHRI INDRAJIT GUPTA (Al-
pore): How much time js allotted for
this BiN? '

MR. DEPUTY-SPEAKER: One
hour. But as the Minister has taken
rather a long time, we will see. There
is no question of curtsiling the de-
bate.

SHRI P. K. DEO: After these high-
yielding varieties of paddy and wheat
have come under cultwation by agri-
culturists, there has been profuse use
of these insecticides. There is
no denying care-
less and indiscriminate use of these in-
secticides has led to several deaths. A
Bill of this type was introduced in the
United States as late g 1954, and it is
on the model of that Bill that this Bilt
has been drafted and presented to be
passed by this House.

In this regard I would like to point
out that this Bill falls short of our
expectations, and there are many
lacunae which I shull present'y point
out. Thiz Bill envisages the control
of manufacture, sale. distribution,
transport and use of chemicals known
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asmecﬁmduorpeshudessaasnﬁt
o involve risks to human

and animals. Ag early as 1958 in
Eerala many persons died out of food
poisoning rising out of contamination
of food by a poisonous insecticide cal-
led Folidol. It became g matler of
grwmnpema.ndmiauonmthls
House, as a result of wh.ichtheGo\'-
ernment of India a commis-
siop headed by Justice J. C. Shah. It
is op the recommendation of that en-
quiry eommission that this Bill  is
being brought here.

In 1862, in Malda and Dinajpur 450
persons were crippled with paralysis
due tp. contamination of food by this
inpecticide. Lately also we learn that
a similar incident took place in Agra,
and in various other parts of this coun-
try.

Bven though we are anxious that
there should be adeguate safeguards
against all possible hazards, 1 person-
ally feel that the Government is only
concerned more or less with the human
hqqm:k or with deaths that may occur
due to contamination by insecticides.
These are perceptible things, but there
are certain damages which are being
done to the body by the use of insec-
ticides which may not be physically
visible. In thig regard I would quote
from the evidence of an eminent per-
son like Dr. S. Pradhan, President of
the Entomological Society of India.
The Minister has expressed his con-
cern regarding the agriculturists, but
1 would like to mention the labourers
who are engagaed in the manufactur-

ing plants of these various insecticides.
Thgy have been continuously subject
to these occupational hazards, and
they continuously deteriorate in their
health, a3 has been rightly pointed by
Dr. Pradhan. He says that the sample
of human fat from Delhi contained as
much as 30 parts per million of DDT.
So, you can very well understand the
condition of the labourers who are
engaged in the DDT factory at Delhi,
to what hazards they are being sub-
jected
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Shnilarhr. he makes anofher start-
ing revelation, in ong¢ pf the
States in the U. E.MA:. they :uomgn-
ded some insecticies to be speRyed in
the flelds, and that insecticide was
later fo to hae secreted te mpilk.
The unt of secretion was s listle
that jt was not detected earlier, but
with the great sqphisticated methods
of detection developed now, they. have
detected it and they are destroying
all the milk produced in that area for
the past two years, So, you can wery
well understand that in spite of our
good intentions for the luxurioms gro-
wth of our crops, it may indirectly
damage the food as it has been found

in the United States.

In this regard, I, being a Member
of the Indian Board for Wild life,
would be failing in my' duty if I do not
voice the feeling of those dumb deni-
zens of the forests.

They will all be subjected to the
hazards of these insecticides. India
has been endowed with magnifielent
faunh whose beauty and variety sur-
pass those of many countries. Many of
our rare species have been extinct due
to indiscriminate poaching pink head-
ed duck, mountain quail, cheetah, his-
pid here etc. Many are on the werge
of extinction Gremt Indian buzzard
white winged wondcopk, Kashmir stag,
Asiatic lion, musk deer and others. it
is the duty of every civilised Gowern-
ment to give protection to them If
you go through the various Samhitas
and Puranas, you will ind how eon-
cerned were our forefathers to give
protection to wild life. The earliest
recorded evidence of this is found in
Asokas third rock edict in the third
century B.C. where he has siated:
“Thus sayeth King Privadarsi beloyad
of Gods, 28 years afier my corpna-
tion. I have declared the fo'lowing
species of animals exempt from slau-
ghter—namely, parrots, minas, bome-
less fish, geese, hrinoceros etc.” It is &
long list and I do not want to go @
reading it. Jahangir also was a lo-
ver of animals and he preferred game
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wardenship to  being an emperor.
There is no use quoting from scrip-
tures; it is the duty of our generation
to see that these dumb denizens in the
forest who cannot express their feel-
ings are protected. Unless we take
steps to protect them, we shall gradu-
ally upset the balance of nature with
its evil consequences, If you Il all
the deer, the tigers will turn
man-eaters. It happened in my cons-
tituency that by using rat poison, many
rats were destroyed and cats which
lived on tHMese rats died with the
result the cat population became ex-
tinet. But the rats have begun mul-
tiplying again and it has become a
rodent menace and as there are  no
cats now, it is posing a serious pro-
blem now. Such stories come to our
notice. These insecticideg are sprayed
in the forests and the deer come to the
small water holes in sumer for drink-
ing water. After drinking this water
or licking the salt sprayed with insec-
ticides, they die within a short time.
There Is thus complete massacre of
the dumb animals in eur forests be-
cause of the indiscriminate use of the
insecticides. American and
other foreign  visitors give
a high value for the skins of
the panthers and the tigers with the
result they are killed iadiscriminately
not by ghooting them but by polson-
ing the carcasses of buffaloes and other
kifis on which the tigers and panthers
feed themselves. Thus we have gtar-
ted upsetting the balamce of nature
and T do not know what will happen
in course of time, Deer was intro-
duced in the Andamans and there being
no caruivora there they multiplied so
much that it has become a menace.
Rabbits in Australia are posing a simi-
lar problem. Problems will arise if
we interefere too much with the bala-
nee of mature. Government should
have a soft corner for the dumb deni-
zens of the forest and protect them.
At least the game sanctuaries and
national parks shocld be spared of
these insecticides.

In this regard, T would like to draw
your wttention to a very important
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resolution on insecticides which has
been passed by the eighth General As-
sembly of the LU.CN. and N.R. meet-
ing at Nairobj in 1963. That resolu-
ton gtates that “No chemical insectici-
de should be used in the national parks
and game reserves which will disturb
the balance of insect and
plant life of the area.” Si-
milarly, the Indian Board for Wild
Life has passed a similar resolution in
1964 and suggested that insecticides
sprayed carelessly find their way in-
to organisms of animals and there is
danger of their doing permanent da-
mage to the succeeding generations.

Before 1 conclude, T would like to
point out that even though clause 4
envisages that represemtatives of the
Indian Council of Agricultural Res-
earch and representatives of the In-
dian Council of Medica] Research and
the Zoological Survey of India would
be included, there is mo mention of
the Indian Boargd for Wild Life. I
therefore suggest that a representative
of the Indian Board for Wild Life
should also be taken in this Board.

Regarding the storage and packing
and labelling of the insecticides, they
should be foolproof. We find nowadays
that they are being sold in the market
in paper bags, and that will endanger
the life of the community which uses
them. So, I most respectfully submit
that they should be properly packed
in good containers. Especially, the
kisans who use them should be pro-
perly instructed that these are poiso-
nous materials and these should be
most carefully dealt with. There
should be proper instructions in the
regional languages for this purpose.
Instruction in English or Hindi alone
would not do. The instructions will
have to be printed in the regional lan-

guages and the agriculturists have to

be educated,

Withthesewords.lnmportthe!iﬁ
even though it is belatad.
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SHRI N. K. SANGHI (Jodhpur):
3 ty-Speaker, Sir, I am grate-
to you for allowing me to speak
this Bill, but before I speak on it,
crave your indulgence in allowing
me to accept my amendments which
I crave your indulgence in allowing
gave those amendments at the close
of the third session of the Lok Sabha.
Yesterday, being a heavy day, I could

~BEE

Mr. Deputy-Speaker, it is a matter
of great happiness that this Bill is be-
ing introduced in the Lok Sabha now.
In fact, this has been a very much
belated 'measure; it has passed
through various committees and
sub-committees and Joint Com-

mittees where experts have given
their evidence. I have listened
with great attention to the

speech of the hon. Minister, Shri B. S.
Murthy, who has given us g detailed
resume of this Bill. But unfortunately,
some of the most important points,
when this Bill is being introduced for
the first time, have not been taken in-
to consideration; they should have re-
ceived the consideration of the Minis-
try. This Bill, which is entitled the
“Insecticidey Bill,” in fact, has very
wide implications. Besides insectici-
du,thereilalnnvaﬂetydcheml-
cals that are used; there ure various
other things like weedicide, nomato-
cides, acaricide, fungicide, rodenticide,
herbicide, etc., which are within the
purview of this Bill.

In fact, we are basically an agricul-
tural country and one of our most
important problems that is facing this
country is the shortage of food. And
we have started using pesti-
and if the use of chemical

in the production of food
the stoppage of wastage by

resorted to, I
think #t would have been fair, as it is
far-reaching implica-
in the

!
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country caused by the various pests
is as much as 20 per cent. If, by the
use of pesticides, we can save the
food crops by six per cent, I think
we will be reaching self-sufficiency
in a very short time,

We have started using hybrid type
of seedgrains which we receive have
been Aowing for some time, and as
you know, hybrid seeds are being
used and these are sophisticated
varieties of hybrid seeds and pests
have greater susceptibility on these,
and unless we use these pesticides
with a greater balancing in our agri-
cultural production, I am sure we
will not be able to reach the targets
which we are envisaging. The use of
pesticides in this country has been
very little compared to other coun-
tries. In Japan, per acre of land they
are using as much as Rs. 104 worth
of insecticides. In America they are
using about Rs. 15 worth of insecti-
cides whereas in India we use only
29 paise worth of insecticides per
acre.

1 would like to draw the attention
of the Minister to one important thing.
It iz laid down here that toxicity
should be mentioned and if it is not
mentioned, it will be a condition for
misbranding the insecticides. I would
like to point out that even in the
Drugs Act, where there are various

medicines which are toxic and
hazardous to human life, toxi-
city is not required to be

mentioned on the labels. If
toxicity is to be mentioned under the

" Tnsecticides Bill, T think it is going too

far and making this Bill something of
a legal parable for the manufacturers,
users and distributors. In the Drugs
Act, on page 12 an explanation has
been given buf the word ‘toxicity’
has not been mentioned for misbrand-
ing the grugs. T think It will be
wise to take away this word from
this Bil] also.

I would also like to draw attention
to the fact that toxieity data is for

the basic chemicals. Insecticides,
pesticides. etc. are not basic
chemicals, They are formulated
products formed by adding so

-
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many solvents and adjuvants to the
basic chemucals, In no other country
woxicity data i8 mentioned for formu-
1ated products. If we lay down a
condition which is not available any-
where else in the world, it will create
difficulties. The Joint Commitiee
and various other committees have
overlooked thig fact. I have, for
eéxample, the reports of the United
States Department of Agriculture in
which they have given toxicity data
of the basic chemicals, but no toxicity
data is available for the formulated
products. Similarly I have another
report by the World Review of Pest
Control, by countries other than
America. There also toxicity data 1s
not given for formulated products.

I would also like to draw attemtion
to the fact that toxicity data varies
irom country to country ror the same
product. For example, 1or aldrein,
toxicity oral is 38-60 by the U.SD.A.
whereag it is 40 to 60 by the World
fReview of Pest Control. Similarly,
toxicity dermal is 98 by U.SD.A.
whereas it is about 200 by the worid
Review of Pest Control. Therefore,
voxicity data differs from country tu
country and it is not mentioned for
formulated products. I would request
the minister to give careful considera-
tion to this and to eliminate the word
“toxicity” and use the word “content”
in its place,

The word “use” has been used quite
a number of time in this Bill. I think
unless we give a definition of the
word “use”, it will be very difficult
to implement this Bill or to attack it
in a court of law.

In clause 5, the formulation requires
mentioning of details of adjuvants
necessary for making it soluble, for
dustring, spraying etc. or to dilute
the basic chemicals. If we take the
exampie of soap, they never give
what sort of caustic soda or oil they
are using. If a particular oil is not
available, it is left to them to use any
other oil which is available and suit-
sble. In a formulation, only the basic
themicals should bae required to be
mentioned. The word ‘toxicity’

MAGHA 24, 1889 (SAKA)

Insecticides Bill 412

should be removed and only the besic
chemicals, whether they are hazard-
ous or whether they are poisonous or
not poisonoug should be mentioned.

Another important point is in re-
gard to appeals against punishment
for contravention or violation ef the
provisions or for manufacturing mis-
branded insecticides. All these cases
bave not to go to the Central Com-
mittee that is being formed. I per-
sonally feel that for all appeals there
should be a twotier method. There
should be the Board of Comntrol and
the Central Government Committee
should hear the final appeal before g
decision is taken. Sir, we are in a
developing State where we are deve-
loping pesticides. India being a very
large country where our consumption
of peticide and manufacture of pesti-
cides is very little if we put a very
big embargo on these things and create
difficult conditions possibly there will
be retardation in the growth of these
pesticides. I am sure the hon. Minis-
ter will give a thought to those things.
I had moved these amendments be-
fore also. Accepting these amend-
ments will only mean a great ad-
vancement to the pesticides industry
and to be growth of food in this
country.

MR, DEPUTY-SPEAKER: So far as
your amendments are conocerned you
have not submitted them in time and
therefore they would not be taken.
You have made your speech and that
is all right.

17284 hrs.
BUSINESS ADVISORY COMMITTEE

CATIONS (DR.
SINGH): Sir, I beg to present the
Thirteenth Report of the Business
Advisory Committee,
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MR. DEPUTY-SPEAKHR: Let the
bell be rung—

As there is no quorum, the House
stands adjourned to meet again at
11 A, M. tomorrow.

1750 hre.

The Lok Sabhg then adjourned till
Eleven of the clock on Wednesday,
February 14, 1988/Magha 25, 1889
(Saka).



